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other parts of the country during the 
last three years: 

(b) the details of the facilities pro-
vided to them by the Government 
and the amount spent on them so 
far. head-wise: 

kl the steps taken by the Govern-
ment to check migration from the 
Vall\!y: 

<d) whether any migrant has re-
turned to the Valley so far as a re-
sult of the steps taken by the Gov-
ernment: 

(e) if so. the details thereof: and 

(f} the time by which these mi-
!!rants arc likely to be rehabilitated 
in the Valley? · 

THE MI~ISTER OF STATE 
TN THE MINISTRY OF PARLIA-
1\tE~TARY AFFAIRS AND MI-
NISTER OF STATE IN THE MI-
NISTRY OF HOME AFFAIRS 
tSHRI M. M. JACOB): (a) to (f) 
Rel!istrati~_m of Kashmiri migrants at 
places outside the Valk~ in Jammu 
and Delhi was started in the year 
1990 onlv. Over 69.000 migrant fa-
milies h~d been registered in Jammu 
and Delhi during the year 1990 and 
till June. 1991. more than 72.000 fa-
milies sto:xJ registered. 

2. In Jammu. the mi2rants are be-
ing given cash ;1ssistance of ~~- 10 
per dav per head subject to a mtxtmum 
of Rs: 1000 rer month per family 
of 4 or more rcrsons. in addition to 
free ration of 9 lest rke. 2 kg atta 
and I kg sugar per head per month 
and accommodation in Government 
buildings 'tents subject to availability. 
Free medical aid. blankets etc.. have 
also heen provided. 

3. In Delhi. cash relief of Rs. 200 
per person per month subject to a 
maximum of Rs. 800 per month per 
family of 4 or more persons is be-
ina provided to the: migrants living 
outside the camps. Those living in 
camps, set up by Delhi Administra-

tion. are being paid cash relief of 
Rs. 125 per head per month subject 
to a maximum of Rs. 500 per month 
per family of 4 or more members in 
addition to one time kitchen and 
bedding kit and monthly dry ration 
costing about Rs. 500. Arrangements 
for regular visits of medical teams to 
the camps have also been made. 

4. Instructions have also been is-
sued for admission of children to 
school!.. colleges and professional ins-
ttlutions. transfer of bank and postal 
saving accounts. payment of leave 
salary. Pensions and alsa expeditious 
disposal of LIC claims etc. 

5. The Government of Jammu and 
Kashmir have advised that during 
1990-91 an amount of Rs. 35.65 
crores and during 1991-92 till date 
an amount of Rs. 18.00 crores has 
been spent on payment of cash As-
sistance. Similarly. amount spent on 
distribution of free ration during 
1990-91 was Rs. 8.60 crores. where-
as durinl! 1991-92 till date Rs. 6.00 
nores have been spent. The Delhi 
Administration ha\e spent Rs. 3.79. 
50.87~ on payment of cash relief to 
mi2rants durin2 1990 and 1991 (upto 
~Oth June). ~ 

6. Protection to vulnerable commu-
nitv to check mi2ration is included 
in ·the overall scheme to maintain law 
and order in the Valley and patroll-
in2 h\· securitv forces have been in-
ten!>ified in the areas the.<~e people 
live in compact pockets. 

7. Althou!!h there are no reports 
of the mi~rant families permanently 
returning t~) the Vallev. the Govern-
ment o(Jammu and Kashmir has been 
asked to formulate a plan for re-
turn of the migrants to the Valley in 
stages. 

New Telephoae Conaedioas 

2251. SHRI · RAJVEER SINGH: 
Will the Minister of COMMUNICA· 
TIONS be p'eased to state : 

(a) the number of telephone con-
nections sanctioned during April this 
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ye~u along with the number of tele-
phones installed out of them: and 

(b) tlk! time by which the remain-
ing connection~ are likely to be pro-
\'ided'? 

THE DEPUTY MINIStER IN 
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P. V. RANG A Y-
Y A NAIDU): (a) The number of te-
lephone connections sanctioned on 
out of turn priority basis during April 
1991 is 548(). The information re-
garding the number of tdephone in-
stalled out of these. is being collect-
ed from the field units and will be 
placed on the Table of the House. 

(b) The telephon.: connections in 
respect of those to whom these tde-
pbooe connections have been ~~mc­
tioned on out-of-turn basis '4iU be in· 
stalled progressively after observance 
of departmental formalities and sub-
ject to technical feasibility. 

Production of Graaolated Slq in 
Steel Plants 

2252. SHRl RAJVEER SINGH: 
Will the Minister of STEEL be pleas-
ed to stat!!: 

(a) the production of granulated 
slag in steel plants during 1988·8<> and 
JQ89-90: 

(b) the quantity of granulated slag 
supplied for the production of cement 
dJring the abnve period: and 

(c) the steps taken by the Govern· 
ment to improve its quality to en-
hance cement production'? 

THE MINISTER OF STATE OF 
THE MINISTRY OF STEEL (SHRI 
SO"STOSH MOHAN DEB): (al and 
(b) Thl.' production of granulated 
slag at thl! integrated steel plants dur-
ing 19RS-89 and 1989-90 and the 
5:tpplies made to cement plants were 
as below: 

(Tormes) 
------- ---·----

(Granulated Slag) 
-· --- ----- --· 

Productio.'f Supplr to C c>ment 
Plant., l'lont 

··- .. 
198&.89 1989-90 1988-'tQ 1981).90 

-------· 
361592 3054/4 346556 245017 Botaro Steel Plant 

Bbilai Steel Plant 

Roorkela Steel Plant 

USCO Burnpur . 

Tata Iron & Steel Co. 

I 145000 I 104000 1151000 IOOSOOO 
195840 197809 192727 197036 
171640 200540 179854 200K44 
362854 355077 365329 327307 

----<- --'"·---· ··-- ~--·--· 

Durppur Steel Plant. which does not nve slag granulation facilities. sup-
.., 241900 tonnes and 240300 ton-'* of molten blast furnace slag dur-
iaa 1988-89 and 1989-90 respectively 
for cement manuf'acturinJ. 

225.t SHRJ RAJ VEER SINGH: 
Will the Minister of STEEL be pleas-
ed to stare: 

(a) the number of sponae iron 
pbnts functi'Jilinp in the country and 
those under cownruction alnng with 
their locations: 

<b) whether the Govommeut pro--
pose to set up a spoap iron plant in 
Uttar Pradesh: and 




